IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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0.,A, 1043/91. Dt. of Decision : 27.1.85.

. K.,Y.Ramana

. T.Y.Ramana

. P.Muralidhara

. M.Y.GC.V,Ramans

5. V.Bhadra Rao .o Applicants.
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1. The Railway Board, rep. by
its Chairman, Rail Bhavan,
Nzw Delhi.

2. The Chie?f Peréonnel (fficer,
5€ Rly, Garden Reach Road,

Calcutta.
3. The Chief Administrstive OffPicer (CN),

5E Rly, Visakhapatnam, _ sy« Respondents.
Counsel for tha-Applicants : Mr, P.Krishna Reddy
Counsel for theARespondents : : Mr. N.R.Devaraj, Sr,. CGSC.
CORAM:

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER {(JuDL.)

THE HON'BLE SHRI A,3., GORTHI : MEMBER (ADMN.)

{
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C.A 1043/91. Dt. of Decision : 27.1.55.

ORDER

] Asg per Hon'ble Shri A.B. Gorthi, Membsr {Admn.) |

The relief claimed by the applicants is for a
direction to the respondents to give them two additional
increments from the dates the applicants passed Section ‘A’

of A.M.I1.E. examination.

Ze The applircants are L.C.E, Oiploma holders, when
they joined fhe railway, but later on, thay gqualified in

Section 'A’ Of‘A.M.I.E. gxamination during 1988-«839, 6 There
was an incentive scheme which was in operation upto 30.6.1988,
But later on, 8 new incentive scheme has been intrnduced-uith
effect from 29.3.1989, according to which, for passing Part (i)
or Section ‘*A' of A.M.I.E. two adyance increments would ba

given to a Group 'C' employse. UWhen the modified schame uaé
introduced in 1989, a reference was made to the old scheme

dated 14.5.1966 and it was statadrthat the old scheme yould

continue 55 modified.

3. The respondents took the view that the old scheme
ceased to be in existence with efPfact from 1.7.1988 and that
the new scheme would come into operation only with effect
from 29,5,18389,., As the applicants passed Ssctian ‘'A' of
A.M.I.E. during the pericd between 1.7.1988 énd 28.5.89,

the respondants.'denied ihem the bené?it admissible under the

new scheme,

4, Similarly situated employees approached the Madras
Bench of the Tribunal in OA.No. 1013/90 on the file of the
said Bench. The said DA ,as allowed with a direction to the

respondents to grant increments to the applicants in

accordance with the nsw scheme that was introduced on 29.5.1989{
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In coming to that conclusion the Tribumal Pound that the

Railway Board's instructions dated 29.5.1985 mersely modified

the earlier scheme that was introduced in 1966. Accordingly,

the Tribunmal held that the new scheme would have to be given

retrospective effect from 1.7.1988 when the old scheme becama

inoperative.

e

Having heard learned counssl for both the partiss

and having perused the matérial nefore us, we find that the

applicants herein ars similarly situated to those in OA.

No. 1013/9C before the Madras Sench of the Tribunal and

accordingly the applicsnts would bs entitled to similar

baenefits.

B

In tha result the 0OA is allowed with a dirsction

to the respondents to giventhe applicants the benafit of

the scheme introduced by the Railway Board vide it is letter

No.E(NG)1/B7/1C2/1 dated 29.5.19B3,

7e

spr

To
10 The
2., The

OA is ordered accordihgly. No order as to costs.

S~

(A.B. GORTHI (A.V. HARIDASAN) :
MEMBER ( ADMN. MEMBER( JUDL. )

Dated : The 27th January 1995,
(Dictated in Open LCourt)

DERUTY REGISTRAR(J)

Chairaan, Ralluay Board, Rail Bhavanm, New Delhi.
Chief Personnel folcer, South Eastern Railway,

Garden Reach Raad, Calcutta,

3, The

Chief Administrative oPPicar, (CN),

~—SButh Eastern Railuay, Ulsakhapatnam.
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copy to Mr.P;Krishna Reddy, Advocats,CAT,Hyderabad,
copy to Mr.NIR, Devraj,Sr.CG3C,CAT,Hyderabad,.

copy to Library, CAT,Hyderabad.
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IN"THE CENTRAL ADMINIFTRATIVE TRICUNAL

HYDERABAD BENCH

THE HON'BLE MR.A.V.HARIDASAN :
H . /‘

AND

THE HON'BLE MRL,A,B.GORTHI
—

DATED : 29/ 95

MEMBER(J)

MEZ MBIZR(A

ORDER/JUDGE MENT .,

m.A/ﬁ.p/c.p.No.

in

mAMD;'MEQB/?/

"Admitted and Interim directicns

Rismiss
Dismiésedxas-Uithdrayn

Dismissed for Default.

 ‘Raj§§ted/Urdered —

-+ 'No hfaéi\agwto costs.






